
FIR No.:   218/20
PS           Model Town   

27.05.2020

Present: None

Reply has not been filed despite repeated directions. 

Let, report be called from the concerned IO for 28.05.2020.

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                27.05.2020



FIR No.:   173/20
PS            N.I.A.   

27.05.2020

Present: None

IO has sent copy of order dt. 18.05.2020 passed by Ld. Duty

MM as per which the vehicle in question has already been ordered to be

released on superdari.  

Hence, the present application is dismissed.

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                27.05.2020



FIR No.:    42532/20
S/V            Ashish @ Golu s/o Rajesh
PS            S.B. Dairy    
US            379/356/411/34 IPC

27.05.2020

Present: None

A letter seeking clarification regarding details of FIR mentioned

in release warrant of accused Ashish @ Golu has been received from Jail

Superintendent.

I have perused the bail order dt. 21.05.2020 passed by Ms.

Upasana Satija, Ld Duty MM  after downloading the same from e-courts

website. The FIR number has been mentioned in the order as 42532/19,

u/s 379/411/34 IPC, PS S.B. Dairy.  Hence, it appears that inadvertent

error has been made in the release warrant and the details of FIR be now

read as:

FIR No. 42532/19, U/S 379/411 IPC, PS Shahbad Dairy.

Copy of this order be sent along with the letter to Jail 
Superintendent.

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                27.05.2020



FIR NO.    95/2020
PS     Mukherjee Nagar
US             356/379/411/34 IPC

27.05.2020

Application taken up today due to typographical error in the

order dt. 26.05.2020. 

Present: Counsel for applicant.

It is  submitted by counsel for applicant that there is  some

typographical error in the order passed on 26.05.2020. 

In view of the same, order may be corrected and now read

as under:

An application for release of vehicle no. DL-4SCY-4909  is

filed on behalf of the applicant. 

Report of IO received. Perused.  

 In the facts and circumstances the application is  allowed on

filing of superdiginama to the concerned IO who shall conduct its valuation

and further subject to the condition that the applicant will not sell the same

without prior permission of the court and will produce the same as and

when required in the court. IO is also directed to keep the photographs and

negatives of the vehicle in question in his file. 

Application stands disposed off. 

Copy of  order  be  given dasti  to  counsel  for  applicant, as
requested.

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 
                27.05.2020



FIR No.:   349/20
PS           Mahendra Park   

27.05.2020

Present: None

Reply has not been filed despite repeated directions. 

Let, report be called from the concerned IO for 28.05.2020.

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                27.05.2020



FIR No.:     
PS:  

27.05.2020

Present: None

Due to pandemic of Covid-19, attendance has not been  

marked. 

Report be called from the concerned IO for 27.05.2020.

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                27.05.2020



FIR No.:    231/2020 
PS:  S.B. Dairy

27.05.2020

Present: None

As per report, counsel for accused did not pick the phone. 

Put up on  28.05.2020.

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                27.05.2020



FIR No.:    231/2020 
PS:  S.B. Dairy

27.05.2020

Present: None

As per report, counsel for accused did not pick the phone. 

Put up on  28.05.2020.

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                27.05.2020



FIR No.:    677/2007 
PS:  S.P. Badli

27.05.2020

Present: None

As per telephonic message of Ld counsel for applicant,  he 

wants to withdraw the application. Hence, application is disposed off as 

withdrawn.

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                27.05.2020



FIR No.:     176/20
PS:  Alipur

27.05.2020

Present: None

This is an application for superdari for release of vehicle no.

HR-13L-0418.  Since the vehicle in question has been seized in case

registered under Excise Act, the jurisdiction of this court to release the

said  vehicle is  barred  by section 61  of  Delhi  Excise  Act.  Hence, the

application is dismissed. 

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                27.05.2020



FIR No.:     221/20
PS:  Alipur

27.05.2020

Present: None

This is an application for superdari for release of vehicle no. 

DL-8CT-9956. 

Report of IO perused.

As per the report, the documents of the said vehicle have not

yet been verified from the concerned authorities and hence the application

for release on superdari is being opposed.

In these facts and circumstances, the application is dismissed. 

(Neha Mittal ) 

  Duty /MM/North/Rohini/Delhi 

                27.05.2020



FIR No.:     671/19
PS:  N.I.A

27.05.2020

Present: None

Report has not been received from jail superintendent.

Let,  report  from  Jail  Superintendent  be  called  again  for

28.05.2020.

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                27.05.2020



FIR No.:    000107/20 
PS:  KNK Marg
S/V            Koushar Sheikh

27.05.2020

Present: Counsel for applicant.

An application for acceptance of personal bond of accused

Koushar Sheikh has been filed on the ground that he belongs to a very

poor family and will not be able to produce the surety. It is further submitted

that accused has two minor children aged about 5 year and 7 months

respectively.

Heard. Perused.

The accused has already been granted bail  vide  order  dt.

21.05.2020 but could not be released till date due to non availability of

surety.  Poverty can certainly not be the reason for keeping a person in

custody who has already been granted  bail. Hence, in the larger interest of

justice, the present application is allowed and accused Koushar Sheikh is

directed to be released, if not required in any other case, on furnishing

personal bond of Rs. 10,000/- to the satisfaction of Jail Superintendent

who shall accept the same after verification. 

The application stands disposed off. 

  C opy of order be sent to Jail Superintendent.

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                27.05.2020



FIR No.:    000156/20 
PS:  KNK Marg
S/V            Koushar Sheikh

27.05.2020

Present: Counsel for applicant.

An application for acceptance of personal bond of accused

Koushar Sheikh has been filed on the ground that he belongs to a very

poor family and will not be able to produce the surety. It is further submitted

that accused has two minor children aged about 5 year and 7 months

respectively.

Heard. Perused.

The accused has already been granted bail  vide  order  dt.

24.05.2020 but could not be released till date due to non availability of

surety.  Poverty can certainly not be the reason for keeping a person in

custody who has already been granted  bail. Hence, in the larger interest of

justice, the present application is allowed and accused Koushar Sheikh is

directed to be released, if not required in any other case, on furnishing

personal bond of Rs. 5,000/- to the satisfaction of Jail Superintendent who

shall accept the same after verification. 

The application stands disposed off. 

  C opy of order be sent to Jail Superintendent.

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                27.05.2020



FIR No.:    000155/20 
PS:  KNK Marg
S/V            Koushar Sheikh

27.05.2020

Present: Counsel for applicant.

An application for acceptance of personal bond of accused

Koushar Sheikh has been filed on the ground that he belongs to a very

poor family and will not be able to produce the surety. It is further submitted

that accused has two minor children aged about 5 year and 7 months

respectively.

Heard. Perused.

The accused has already been granted bail  vide  order  dt.

24.05.2020 but could not be released till date due to non availability of

surety.  Poverty can certainly not be the reason for keeping a person in

custody who has already been granted  bail. Hence, in the larger interest of

justice, the present application is allowed and accused Koushar Sheikh is

directed to be released, if not required in any other case, on furnishing

personal bond of Rs. 5,000/- to the satisfaction of Jail Superintendent who

shall accept the same after verification. 

The application stands disposed off. 

  C opy of order be sent to Jail Superintendent.

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                27.05.2020



FIR No.:    022582/19 
PS:  Adarsh Nagar
State Vs.    Rahis

27.05.2020

          The proceedings are being conducted through video conferencing with

the consent of the parties in terms  of the directions of the Ld. District  and

Sessions Judge, North District, Rohini Courts, Delhi. 

Present:     Counsel for applicant 

Vide this order, I shall dispose off the bail application moved by

accused. 

It is  submitted in the application that the accused has been

falsely implicated in the present  FIR and has  no concern  with  the alleged

offence.  It is further submitted that he is the sole bread earner of his family and

therefore, he may be admitted to interim bail. It is further submitted that co-

accused has also been released on interim bail.

Report of IO perused. 

Ld. APP, on the other hand, strongly opposes the bail application. 

It is stated that accused is in J.C since 01.01.2020 in the present

case.  As per the previous conviction/involvement report filed by the IO, the

accused has almost  10 FIRs registered against him.  Keeping in view the

previous records of the accused, it appears that enlarging on bail will pose the

danger  to  the  society  as  he  may  repeat  the  crime  hence,  the  present

application is dismissed.  

  Application stands disposed off. 

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                27.05.2020



FIR No.:     344/19
PS:  Crime Branch

27.05.2020

        The proceedings are being conducted through video conferencing

with the consent of the parties in terms of the directions of the Ld. District

and Sessions Judge, North District, Rohini Courts, Delhi. 

Present: Counsel for applicant.

Report has been filed by the IO as per which three previous bail

applications of the accused have been dismissed.  Some time is sought 

by counsel for the applicant to file the copies of the said orders.

Put up on 28.05.2020.
(Neha Mittal ) 

  Duty /MM/North/Rohini/Delhi 
                27.05.2020



FIR No.:     225/18
PS:  Mahindra Park

27.05.2020

Present: IO in person.

Fresh charge-sheet filed.

Put up for consideration on 05.10.2020.

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                27.05.2020



CC No.:     
Annpuarna Vs.  Devesh Kumar Singh & Anrs.  

27.05.2020

Present: Counsel for complainant through Video Conferencing

Let, report be called from the protection officer  for 30.05.2020.

In the meanwhile, complainant is directed to serve notice of the present 

application u/s 12 of DV Act to respondent no. 1 through e-mail.

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                27.05.2020



FIR No.:     32/20
PS:  Narela

27.05.2020

Present: None

Status report has been received from Jail Superintendent. 

Copy of the same has been sent to counsel for the applicant through 

Whatsapp. 

In view thereof, application stands disposed off.

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                27.05.2020



FIR No.:     477/19
PS:  Narela

27.05.2020

          The proceedings are being conducted through video conferencing with

the consent of the parties in terms  of the directions of the Ld. District  and

Sessions Judge, North District, Rohini Courts, Delhi. 

Present:     Counsel for applicant 

Vide this order, I shall dispose off the bail application moved by

accused Neeraj son of Dharambir. 

It is  submitted in the application that the accused has been

falsely implicated in the present  FIR and has  no concern  with  the alleged

offence.  It is further submitted that he is the sole bread earner of his family and

therefore, he may be admitted to interim bail. It is further submitted that co-

accused has also been released on interim bail.

Report of IO perused. 

Ld. APP, on the other hand, strongly opposes the bail application. 

Accused is in J.C since 26.11.2019 in the present case. As per

the allegations made, the accused has made extortion calls to the complainant

while  he  was  already in  custody  in  another  case  in  Tihar  Jail.  In these

circumstances, though accused not entitled to bail as releasing him might pose

danger to the public persons but keeping in view the spread of Covid-19 as well

as  the fact  that the co-accused is  on interim bail, the present applicant is

directed to be released on interim bail for a period of 45 days on furnishing of

personal bond of Rs  25,000/- to the satisfaction of Jail Superintendent who

shall conduct necessary verification before accepting the same.  The applicant

is  directed to keep his  mobile phone switched on during this  period and to

surrender before the Jail authority after  the expiry interim  bail.   Application

stands disposed off. 

Copy of order be sent to Jail Superintendent.

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                27.05.2020



FIR No.:     693/19
PS:  Bh. Dairy

27.05.2020

          The proceedings are being conducted through video conferencing with

the consent of the parties in terms  of the directions of the Ld. District  and

Sessions Judge, North District, Rohini Courts, Delhi. 

Present:     Counsel for applicant 

Vide this order, I shall dispose off the bail application moved by

accused Bijender. 

It is  submitted in the application that the accused has been

falsely implicated in the present  FIR and has  no concern  with  the alleged

offence.  It is further submitted that he is the sole bread earner of his family and

therefore, he may be admitted to interim bail. It is further submitted that 

the mother of accused is seriously ill.

Report of IO perused. 

Ld. APP, on the other hand, strongly opposes the bail application. 

The present FIR has been registered u/s 392/397/34 IPC which is

session triable. It has been held by Hon'ble Supreme Court in “Prahlad Singh

Bhakti Vs. NCT Of Delhi”  ( DOD 23.03.2001) that even though there is no

legal bar for a Magistrate to consider an application for grant of bail who is

arrested for an offence exclusively triable by the court of Sessions, yet it would

be proper  and appropriate that  in  such  a  case  the Magistrate directs  the

accused person to approach the court of sessions to getting the release of bail.

Hence, in view of the said case law, present application is 
dismissed.

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                27.05.2020



FIR No.:     585/19
PS:   Bawana
State VS.  Rahul 

27.05.2020

Present:    Ld. APP for the State. 
   Counsel for applicant 

Vide this order, I shall dispose off the bail application moved
by accused. 

It is submitted in the application that the accused has been

falsely implicated in the present FIR and has no concern with the alleged

offence.  It is further submitted that he is the sole bread earner of his family

and therefore, he may be admitted to bail. 

Report of IO perused. 

Ld.  APP,  on  the  other  hand,  strongly opposes  the  bail

application. 

Accused  is  in  J.C  since  last  4/5  months.  As  per  the

allegations  made  in  the  FIR, it  appears  that  the  accused  has  been

implicated u/s 420 IPC because he placed an online orders in the name of

Mamta and on refusal of the delivery boy to deliver the courier to anyone

but Mamta, a scuffle between the accused and the delivery boy took place.

In these circumstances, the matter prima facie appears to be of a fight

between the parties.  Hence,  the accused is admitted to bail on furnishing

of surety bond in the sum of Rs. 20,000/-.  Nothing contained herein shall

be deemed to be any expression on the merits of the case. Application

stands disposed off. 

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 
               27.05.2020



FIR No.:     
PS:   
State VS.   

27.05.2020

Present:    Ld. APP for the State. 
   Counsel for applicant 

            The application could not be heard through Video Conferencing

despite continuous efforts since morning due to bad connection.  As it is

already 3.30 p.m, the application is heard physically. 

Vide this order, I shall dispose off the interim bail for three

weeks application moved by accused. 

It is submitted in the application that the accused has been

falsely implicated in the present FIR and has no concern with the alleged

offence.  It is further submitted that he has been granted interim bail by

Hon'ble High Court in another FIR pending against him and that if  the

accused is not released in the present matter, the bail order passed by the

Hon'ble High Court shall be rendered infructuous.  Hence, it is prayed that

he may be admitted to bail. 

Report of IO perused. 

Ld.  APP,  on  the  other  hand,  strongly opposes  the  bail

application. 

Keeping in view the facts of the case that accused is in J.C

since  08.05.2019 and that recovery has already been made, no purpose

would be  served  by keeping  the accused  behind  the bars.   Hence,

accused  is  admitted  to  interim  bail  for  three  weeks  on furnishing of

personal  bond  in  the sum of  Rs.  25,000/-  to  the satisfaction  of  Jail

Superintendent concerned. Application stands disposed off. 

Copy  of  order  be  given  dasti  and  be  sent  to  Jail
Superintendent.

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 
               27.05.2020



FIR No.:     172/20
PS:   S.P Badli

27.05.2020

          The  proceedings  are  being  conducted  through  video

conferencing  with  the  consent  of  the  parties  in  terms  of  the

directions of the Ld. District and Sessions Judge, North District,

Rohini Courts, Delhi. 

Present:    Counsel for applicant

            Vide this order, I shall dispose off the bail application moved by

accused. 

         It is submitted in the application that the accused has been falsely

implicated in the present FIR and has no concern with the alleged offence

and therefore, he may be admitted to bail. 

            Report of IO perused. 

         Ld. APP, on the other hand, strongly opposes the bail application. 

          Keeping in view the facts of the case that accused is in J.C since

17.03.2020,   recovery has already been made,  no purpose would be

served by keeping the accused behind the bars. In terms of guidelines laid

down in Arnesh Kumar Vs.  State of  Bihar, Supreme Court 2014,  the

accused is admitted to bail on furnishing of surety bond in the sum of Rs.

20,000/-.   Application stands disposed off. 

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 
               27.05.2020



FIR No.:    368/19 
PS:   Swaroop Nagar

  

27.05.2020

Present:    Ld. APP for the State. 
   Counsel for applicant

            The application could not be heard through Video Conferencing

despite continuous efforts since morning due to bad connection.  As it is

already 3.30 p.m, the application is heard physically. 

            Vide this order, I shall dispose off the bail application moved by

accused. 

         It is submitted in the application that the accused has been falsely

implicated in the present FIR and has no concern with the alleged offence.

It is further submitted that the co-accused is already on bail and therefore,

he may be admitted to bail. 

            Report of IO perused. 

         Ld. APP, on the other hand, strongly opposes the bail application. 

          Keeping in view the facts of the case that accused is in J.C since

19.02.2020,   recovery has  already been  made  and  co-accused  has

already been granted bail, no purpose would be served by keeping the

accused behind the bars. In terms of guidelines laid down in Arnesh Kumar

Vs. State of Bihar, Supreme Court 2014, the accused is admitted to bail

on furnishing of surety bond in the sum of Rs. 20,000/-.   Application stands

disposed off. 

Copy  of  order  be  given  dasti  and  be  sent  to  Jail
Superintendent.

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 
               27.05.2020



FIR No.:    368/19 
PS: Swaroop Nagar  
State VS.   

27.05.2020

          The  proceedings  are  being  conducted  through  video

conferencing  with  the  consent  of  the  parties  in  terms  of  the

directions of the Ld. District and Sessions Judge, North District,

Rohini Courts, Delhi. 

Present:    Ld. APP for the State. 
   Counsel for applicant

            Vide this order, I shall dispose off the bail application moved by

accused. 

         It is submitted in the application that the accused has been falsely

implicated in the present FIR and has no concern with the alleged offence.

It is  further  submitted  that  recovery has  already been  effected   and

therefore, he may be admitted to bail. 

            Report of IO perused. 

         Ld. APP, on the other hand, strongly opposes the bail application. 

          Keeping in view the facts of the case that accused is in J.C since last

9 months,  recovery has already been made, no purpose would be served

by keeping the accused behind the bars. In terms of guidelines laid down

in Arnesh Kumar Vs. State of Bihar, Supreme Court 2014, the accused is

admitted to bail on furnishing of surety bond in the sum of Rs. 20,000/-.

         Application stands disposed off. 

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 
               27.05.2020



FIR No.:    211/20 
PS: Narela  
State VS.  Raju S/o Vinod
U/S            379/411/34 IPC 

27.05.2020

          The  proceedings  are  being  conducted  through  video

conferencing  with  the  consent  of  the  parties  in  terms  of  the

directions of the Ld. District and Sessions Judge, North District,

Rohini Courts, Delhi. 

Present:    Counsel for applicant.

Vide this order, I will dispose off the bail application moved on 

behalf of the accused Raju.  It is submitted by Ld counsel that the accused 

is in J.C since 13.05.2020 and is booked only in one case in which the 

maximum sentence is seven years or less than seven years and has 

completed three months in judicial custody therefore, in view of outbreak of

Covid-19 pandemic, it is not safe to keep the accused in JC any further 

and that accused be granted interim bail in the present case.

Heard.

In view  of  the  above  facts  and  circumstances  taking  into

consideration the orders in Writ Petition (C) no. 1/2020, in RE Contagion

of Covid-19 Virus Prisons  and Hon'ble High Court of Delhi in WP (C)

2945/2020, interim bail is granted to the accused Raju for a period of 45

days from the date of his release custody, on furnishing of personal bond in

the  sum  of  Rs.  10,000/-  to  the  satisfaction  of  Jail  Superintendent

concerned who shall accept the same after due verification subject to the

following conditions:

Contd..P..2...

:2:

1.   That he shall not indulge in similar offence or any other offence in the 



event of release on  bail.

2.   That he shall not tamper with the evidences in any manner .

3.   That in case of change of his residential address, he shall intimate the 

court about the same , and

4.   That he shall regularly appear before this court on each and every date 

of hearing.

5.   That he will surrender before the authorities concerned after the expiry 

of 45 days from the date of release.

Accused be released from JC if not required in any other case. 

Copy of the order be sent to Jail Superintendent through dispatch rider 

deputed in this court by the Jail Authority.

              Application stands disposed off. 

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 
               27.05.2020



FIR No.:     
PS:   
State VS.   

27.05.2020

          The  proceedings  are  being  conducted  through  video

conferencing  with  the  consent  of  the  parties  in  terms  of  the

directions of the Ld. District and Sessions Judge, North District,

Rohini Courts, Delhi. 

Present: Ld APP for the State. 
Counsel for applicant.

            Vide this order, I shall dispose off the bail application moved by

accused. 

         It is submitted in the application that the accused has been falsely

implicated in the present FIR and has no concern with the alleged offence

and therefore, he may be admitted to bail. 

            Report of IO perused. 

         Ld. APP, on the other hand, strongly opposes the bail application. 

        Keeping in view the facts of the case that accused has been falsely

implicated  in  this  case  and  has  no  concern  or  connection  with  the

commission of the alleged offences in any manner. Hence, no purpose

would be served by keeping the accused behind the bars. In terms of

guidelines laid down in Arnesh Kumar Vs. State of Bihar, Supreme Court

2014, the accused is admitted to bail on furnishing of surety bond in the

sum of Rs. 20,000/-.   Application stands disposed off. 

Copy  of  order  be  given  dasti  and  be  sent  to  Jail
Superintendent.

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 
               27.05.2020



FIR No.:     266/20
PS:   S.P. Badli

S/V            Anoop  @ Damru

27.05.2020

          The  proceedings  are  being  conducted  through  video

conferencing  with  the  consent  of  the  parties  in  terms  of  the

directions of the Ld. District and Sessions Judge, North District,

Rohini Courts, Delhi. 

Present: Ld APP for the State. 
Counsel for applicant.

            Vide this order, I shall dispose off the bail application moved by

accused Anoop @ Dhamru S/o Vidhya. 

         It is submitted in the application that the accused has been falsely

implicated in the present FIR and has no concern with the alleged offence

and therefore, he may be admitted to bail. 

            Report of IO perused. 

         Ld. APP, on the other hand, strongly opposes the bail application. 

        Keeping in view the facts of the case that accused is in J.C since

4.4.20 and recovery has already been made, no purpose would be served

by keeping the accused behind the bars. In terms of guidelines laid down

in Arnesh Kumar Vs. State of Bihar, Supreme Court 2014, the accused is

admitted to bail on furnishing of surety bond in the sum of Rs. 20,000/-.

Application stands disposed off. 

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 
               27.05.2020



FIR No.:     000243/20
PS:   KNK Marg

27.05.2020

          The  proceedings  are  being  conducted  through  video

conferencing  with  the  consent  of  the  parties  in  terms  of  the

directions of the Ld. District and Sessions Judge, North District,

Rohini Courts, Delhi. 

Present: Ld APP for the State. 
Counsel for applicant.

            Vide this order, I shall dispose off the bail application moved by

accused. 

         It is submitted in the application that the accused has been falsely

implicated in the present FIR and has no concern with the alleged offence

and therefore, he may be admitted to bail. 

          Report of IO perused. 

         Ld. APP, on the other hand, strongly opposes the bail application. 

        Keeping in view the facts of the case that accused is in J.C since

15.03.2020 and recovery of mobile phone has already been made, hence,

no purpose would be served by keeping the accused behind the bars. At

this stage, it is submitted by counsel for applicant that accused belongs to

a very poor family and will not be able to arrange for surety and hence,

prayer is made for releasing the accused on personal bond.  

     In these circumstances,  the accused is admitted to bail on furnishing of

personal  bond  in  the sum of  Rs.  20,000/-  to  the satisfaction  of  Jail

Superintendent.   Application stands disposed off. 

         Copy of order be sent to Jail Superintendent.

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 
               27.05.2020



FIR No.:     000221/20
PS:   KNK Marg
S/V             Koushar Singh     

27.05.2020

          The  proceedings  are  being  conducted  through  video

conferencing  with  the  consent  of  the  parties  in  terms  of  the

directions of the Ld. District and Sessions Judge, North District,

Rohini Courts, Delhi. 

Present: Ld APP for the State. 
Counsel for applicant.

            Vide this order, I shall dispose off the bail application moved by

accused. 

         It is submitted in the application that the accused has been falsely

implicated in the present FIR and has no concern with the alleged offence

and therefore, he may be admitted to bail. 

          Report of IO perused. 

         Ld. APP, on the other hand, strongly opposes the bail application. 

        Keeping in view the facts of the case that accused is in J.C since

15.03.2020 and recovery of mobile phone has already been made, hence,

no purpose would be served by keeping the accused behind the bars. At

this stage, it is submitted by counsel for applicant that accused belongs to

a very poor family and will not be able to arrange for surety and hence,

prayer is made for releasing the accused on personal bond.  

     In these circumstances, the accused is admitted to bail on furnishing of

personal  bond  in  the sum of  Rs.  20,000/-  to  the satisfaction  of  Jail

Superintendent.   Application stands disposed off. 

         Copy of order be sent to Jail Superintendent.

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 
               27.05.2020



FIR NO.   
PS     
U/s    IPC

27.05.2020

          The  proceedings  are  being  conducted  through  video

conferencing  with  the  consent  of  the  parties  in  terms  of  the

directions of the Ld. District and Sessions Judge, North District,

Rohini Courts, Delhi. 

Present: Ld APP for the State. 
Counsel for applicant.

An application for release of vehicle no. DL-6SAM-4074  is

filed on behalf of the applicant. 

Report of IO received. Perused.  

 In the facts and circumstances the application is  allowed on

filing of superdiginama to the concerned IO who shall conduct its valuation

and further subject to the condition that the applicant will not sell the same

without prior permission of the court and will produce the same as and

when required in the court. IO is also directed to keep the photographs and

negatives of the vehicle in question in his file. 

Application stands disposed off. 

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                 27.05.2020



FIR NO.   
PS     
U/s    IPC

27.05.2020

          The  proceedings  are  being  conducted  through  video

conferencing  with  the  consent  of  the  parties  in  terms  of  the

directions of the Ld. District and Sessions Judge, North District,

Rohini Courts, Delhi. 

Present: Ld APP for the State. 
Counsel for applicant.

An application for release of vehicle no. DL-6SAM-4074  is

filed on behalf of the applicant. 

Report of IO received. Perused.  

 In the facts and circumstances the application is  allowed on

filing of superdiginama to the concerned IO who shall conduct its valuation

and further subject to the condition that the applicant will not sell the same

without prior permission of the court and will produce the same as and

when required in the court. IO is also directed to keep the photographs and

negatives of the vehicle in question in his file. 

Application stands disposed off. 

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                 27.05.2020



FIR NO.   
PS     
U/s    IPC

27.05.2020

          The  proceedings  are  being  conducted  through  video

conferencing  with  the  consent  of  the  parties  in  terms  of  the

directions of the Ld. District and Sessions Judge, North District,

Rohini Courts, Delhi. 

Present: Ld APP for the State. 
Counsel for applicant.

An application for release of vehicle no. DL-6SAM-4074  is

filed on behalf of the applicant. 

Report of IO received. Perused.  

 In the facts and circumstances the application is  allowed on

filing of superdiginama to the concerned IO who shall conduct its valuation

and further subject to the condition that the applicant will not sell the same

without prior permission of the court and will produce the same as and

when required in the court. IO is also directed to keep the photographs and

negatives of the vehicle in question in his file. 

Application stands disposed off. 

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                 27.05.2020



FIR NO.   
PS     
U/s    IPC

27.05.2020

          The  proceedings  are  being  conducted  through  video

conferencing  with  the  consent  of  the  parties  in  terms  of  the

directions of the Ld. District and Sessions Judge, North District,

Rohini Courts, Delhi. 

Present: Ld APP for the State. 
Counsel for applicant.

An application for release of vehicle no. DL-6SAM-4074  is

filed on behalf of the applicant. 

Report of IO received. Perused.  

 In the facts and circumstances the application is  allowed on

filing of superdiginama to the concerned IO who shall conduct its valuation

and further subject to the condition that the applicant will not sell the same

without prior permission of the court and will produce the same as and

when required in the court. IO is also directed to keep the photographs and

negatives of the vehicle in question in his file. 

Application stands disposed off. 

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                 27.05.2020



FIR NO.   
PS     
U/s    IPC

27.05.2020

          The  proceedings  are  being  conducted  through  video

conferencing  with  the  consent  of  the  parties  in  terms  of  the

directions of the Ld. District and Sessions Judge, North District,

Rohini Courts, Delhi. 

Present: Ld APP for the State. 
Counsel for applicant.

An application for release of vehicle no. DL-6SAM-4074  is

filed on behalf of the applicant. 

Report of IO received. Perused.  

 In the facts and circumstances the application is  allowed on

filing of superdiginama to the concerned IO who shall conduct its valuation

and further subject to the condition that the applicant will not sell the same

without prior permission of the court and will produce the same as and

when required in the court. IO is also directed to keep the photographs and

negatives of the vehicle in question in his file. 

Application stands disposed off. 

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                 27.05.2020



FIR NO.   
PS     
U/s    IPC

27.05.2020

          The  proceedings  are  being  conducted  through  video

conferencing  with  the  consent  of  the  parties  in  terms  of  the

directions of the Ld. District and Sessions Judge, North District,

Rohini Courts, Delhi. 

Present: Ld APP for the State. 
Counsel for applicant.

An application for release of vehicle no. DL-6SAM-4074  is

filed on behalf of the applicant. 

Report of IO received. Perused.  

 In the facts and circumstances the application is  allowed on

filing of superdiginama to the concerned IO who shall conduct its valuation

and further subject to the condition that the applicant will not sell the same

without prior permission of the court and will produce the same as and

when required in the court. IO is also directed to keep the photographs and

negatives of the vehicle in question in his file. 

Application stands disposed off. 

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                 27.05.2020



FIR NO.    0124/20
PS     Shahbad Dairy

27.05.2020

Present: None.

An application for release of vehicle no. DL-8CAS-1410  is 

filed on behalf of the applicant. 

Report of IO received. Perused.  

 In the facts and circumstances the application is  allowed on

filing of superdiginama to the concerned IO who shall conduct its valuation

and further subject to the condition that the applicant will not sell the same

without prior permission of the court and will produce the same as and

when required in the court. IO is also directed to keep the photographs and

negatives of the vehicle in question in his file. 

SHO  is  directed  to  release  the  vehicle  to  the  lawful

owner/registered owner.

Application stands disposed off. 

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                 27.05.2020



FIR NO.    137/20
PS     Shahbad Dairy

27.05.2020

Present: None.

An application for release of vehicle no. DL-1NA3692  is filed 

on behalf of the applicant. 

Report of IO received. Perused.  

 In the facts and circumstances the application is  allowed on

filing of superdiginama to the concerned IO who shall conduct its valuation

and further subject to the condition that the applicant will not sell the same

without prior permission of the court and will produce the same as and

when required in the court. IO is also directed to keep the photographs and

negatives of the vehicle in question in his file. 

SHO  is  directed  to  release  the  vehicle  to  the  lawful

owner/registered owner.

Application stands disposed off. 

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                 27.05.2020



FIR NO.    142/20
PS     Shahbad Dairy

27.05.2020

Present: None.

An application for release of vehicle no. UP-14BF-1777  is filed

on behalf of the applicant. 

Report of IO received. Perused.  

 In the facts and circumstances the application is  allowed on

filing of superdiginama to the concerned IO who shall conduct its valuation

and further subject to the condition that the applicant will not sell the same

without prior permission of the court and will produce the same as and

when required in the court. IO is also directed to keep the photographs and

negatives of the vehicle in question in his file. 

SHO  is  directed  to  release  the  vehicle  to  the  lawful

owner/registered owner.

Application stands disposed off. 

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                 27.05.2020



FIR NO.    8574/20
PS     Mahindera Park

27.05.2020

Present: None.

An application for release of vehicle no. DL-1LV-5673  is filed 

on behalf of the applicant. 

Report of IO received. Perused.  

 In the facts and circumstances the application is  allowed on

filing of superdiginama to the concerned IO who shall conduct its valuation

and further subject to the condition that the applicant will not sell the same

without prior permission of the court and will produce the same as and

when required in the court. IO is also directed to keep the photographs and

negatives of the vehicle in question in his file. 

SHO  is  directed  to  release  the  vehicle  to  the  lawful

owner/registered owner.

Application stands disposed off. 

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                 27.05.2020



FIR NO.    162/20
PS     S.B. Dairy

27.05.2020

Present: None.

An application for release of vehicle no. DL-11SG-5531  is 

filed on behalf of the applicant. 

Report of IO received. Perused.  

 In the facts and circumstances the application is  allowed on

filing of superdiginama to the concerned IO who shall conduct its valuation

and further subject to the condition that the applicant will not sell the same

without prior permission of the court and will produce the same as and

when required in the court. IO is also directed to keep the photographs and

negatives of the vehicle in question in his file. 

SHO  is  directed  to  release  the  vehicle  to  the  lawful

owner/registered owner.

Application stands disposed off. 

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                 27.05.2020



FIR NO.    187/20
PS     S.B. Dairy

27.05.2020

Present: None.

An application for release of vehicle no. DL-10CS-7479  is 

filed on behalf of the applicant. 

Report of IO received. Perused.  

 In the facts and circumstances the application is  allowed on

filing of superdiginama to the concerned IO who shall conduct its valuation

and further subject to the condition that the applicant will not sell the same

without prior permission of the court and will produce the same as and

when required in the court. IO is also directed to keep the photographs and

negatives of the vehicle in question in his file. 

SHO  is  directed  to  release  the  vehicle  to  the  lawful

owner/registered owner.

Application stands disposed off. 

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                 27.05.2020



FIR NO.    452/20
PS     Adarsh Nagar

27.05.2020

Present: None.

An application for release of vehicle no. RJ-14GJ-3816  is filed 

on behalf of the applicant. 

Report of IO received. Perused.  

 In the facts and circumstances the application is  allowed on

filing of superdiginama to the concerned IO who shall conduct its valuation

and further subject to the condition that the applicant will not sell the same

without prior permission of the court and will produce the same as and

when required in the court. IO is also directed to keep the photographs and

negatives of the vehicle in question in his file. 

SHO  is  directed  to  release  the  vehicle  to  the  lawful

owner/registered owner.

Application stands disposed off. 

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                 27.05.2020



FIR NO.   306/20
PS     Bawana

27.05.2020

Present: None.

An application for release of vehicle no. HR-69D-3182  is filed 

on behalf of the applicant. 

Report of IO received. Perused.  

 In the facts and circumstances the application is  allowed on

filing of superdiginama to the concerned IO who shall conduct its valuation

and further subject to the condition that the applicant will not sell the same

without prior permission of the court and will produce the same as and

when required in the court. IO is also directed to keep the photographs and

negatives of the vehicle in question in his file. 

SHO  is  directed  to  release  the  vehicle  to  the  lawful

owner/registered owner.

Application stands disposed off. 

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                 27.05.2020



FIR NO.    037386/19
PS     Pr. Vihar

27.05.2020

Present: None.

An application for release of vehicle no. DL-2CQ-1704  is filed 

on behalf of the applicant. 

Report of IO received. Perused.  

 In the facts and circumstances the application is allowed 

on filing of  superdiginama to  the concerned IO who shall conduct its

valuation and further subject to the condition that the applicant shall  furnish

undertaking from Niti  Aayog, Parliament Street, Delhi that they have no

objection if  the said  vehicle is  released to the applicant and that  the

applicant  will not sell the same without prior permission of the court and

will  produce the same as  and when required  in the court. IO is  also

directed to keep the photographs and negatives of the vehicle in question

in his file. 

SHO  is  directed  to  release  the  vehicle  to  the  lawful

owner/registered owner.

Application stands disposed off. 

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                 27.05.2020



FIR NO.   E-005489
PS     Shahbad Dairy

27.05.2020

Present: None

An application for release of vehicle no. DL-5SBP-7489  is 

filed on behalf of the applicant. 

Report of IO received. Perused.  

 In the facts and circumstances the application is  allowed on

filing of superdiginama to the concerned IO who shall conduct its valuation

and further subject to the condition that the applicant will not sell the same

without prior permission of the court and will produce the same as and

when required in the court. IO is also directed to keep the photographs and

negatives of the vehicle in question in his file. 

SHO  is  directed  to  release  the  vehicle  to  the  lawful

owner/registered owner.

Application stands disposed off. 

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                 27.05.2020



E-FIR NO.  4122/17
PS      Pr. Vihar
S/V             Abhishek Rana

27.05.2020

Present: None

Let, report be called from the concerned PS regarding the fate 

of the trial in the following matters:

1) E FIR No. 4122/17 dt. 10.02.2017 u/s 379/411 IPC, PS 

Prashant Vihar.

2) E FIR No. 6171/17 dt. 27.02.17 u/s 379/411 IPC PS Adarsh 

Nagar u/s 379/411 IPC.

3)            E FIR No. 11510/17 dt. 17.04.17 u/s 379/411 IPC PS KNK 

Marg u/s 379/411 IPC.

Put up on 28.05.2020.

(Neha Mittal ) 
  Duty /MM/North/Rohini/Delhi 

                 27.05.2020




